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(b) names of sc!lools and cer.t res where 
these courses are bdng intrc duced ? 

THE MINIS I ER OF EDlJCATJON 
(SHRl K C. PANT :(a) and (b) Accord-
ing to the inform a tion furn i!hed by the 
J awah ar lal , Nc:hru Un•ve r,i ty , the follow ing 
two programmes a rc prope sed to be Intro-
duced from the academic Session !985-86:-

(I) A 3-year Mas ter of Computer 
Applications Programme in the 
!:'chool of Computer and Systems 
Sc1 ences. 

12) A 2-yca r M .Sc Programme in 
Biotechnology to be jointly o ffer ed 
hy the faculty of the School of 
Environmental Sciences and the 
School of Life Science~ , as an 
inter -disci plina ry programme. 

Preventing Water Logging ant! Floods in 
Ghat:1l and Tamluk Sub- Divis ion 

in West Bengal 

3566. ShRIMATI GEETA MUKHER-
JEi::: : Will the Mm1ster of IRRIGATION 
AI'· D POWER be pleased to sta te 1 

(a) whether Tamluk a nd Ghatal Mas ter 
P lan' fo r prc:ventmg w<:. ter-logging and 
flo ods in Ghatal sub-division and T . mluk 
s u b-division of M1dnapur distr ict West 
Be nga l have been incluced in the Seventh 
Pian; t~nd 

t b) if not, wheth~z Government are 
co ni cmplating to do so in view of the 
im ro rtance of thes<! plans for the peasaut8 
of the coocewed a rea ? 

THE MINISTER OF IRRIGATION 
AND POWER (SHRI B. SHANKARA· 
N AND): (a) and (b) The Seventh Plan of 
Wc >t Bengal is not yet fi nalised . 

Proposal to Introduce Double Det·k 
Coaches in Central and Western 

Railways 1>f Bombay 

3567. SHRI HUSSAIN DALWAI 
Will the Minister of RAILWAYS b= pleased 
to sta te: 

(a) whether there i ~ 

unde r considerat ion of the 
any proposa! 

Railways to 

introd uce doubledeck coaches in the Cent ra l 
and Western Railways of Bombay City to 
Lcilitate tra vel by d oub le: the nu mher o f 
commuters by every trai n keeping in view 
the cons iderable growth in the number of 
commUiers and as t here being no scope for 
widening the rail way track on account of 
residential buildings o o both s id es o f the 
rai lway track; and 

(b) if not what steps Railway contem-
plate to meet the growing demand of the 
rail commuters in Bombay City. 

THE MINISTER OF STATE IN T HE 
MINISTRY OF RAI LWAYS (SHRJ 
MADHAVRAO SCINDIA) : (a) There is 
no proposal for introducing double-decker 
coaches oo trains comprising Electric Mul-
tiple Units . However a limited numher of 
double decker coaches are already runni ng 
on some of the other trains serving 
Bombay. 

(b) Within the limited resources, the 
number of Electric Multiple Units trains 
running on Central and Western Railways 
in Bo mbay area has been increased during 
the last one year. Introd uction of more 
trains is depen dent upon availability of mor~ 
Electric Multiple Units coaches of which 
there is acu te shortage at present. 

Scnwn Ticket Fares for Suburban Railway 
Travel 

3568. PROF. MADHU DANDAVATE: 
Will the Mimster of RAJLWAYS be pleased 
to sta te : 

(a) whe ther it is a fact that a s uggetioo 
has been made to Government that a part 
of the season t icket f.ues for the Suburban 
Ra1lway travel should be borne by the 
employers of the season ticket holders and 
that the Centre sho uld r(c ommend to 1he 
S tates for adoption and suita ble legislation 
in concerned legt s latures; and 

(b) if so, the reaction of Governrr:eot 
thereto ? 

THE MINISTER OF STATE IN THE 
MIN ISTRY O F RAJLWA'tS (SHRI 
MADHAV R AO SCIND!A) : (a) a nd (b) 
Yes, Sir. Such a recommendation was made 
by the Rail Tariff Enquiry Cornmitee, 
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-which was examined in consultation with 
the various other Ministries concerned, The 
SUlaestion was stroogly opposed by them 
on tbe around that it would put extra 
burd::a of suC"h transport costs to be borne 
by the employen whicb included State 
and Central Governments as well as Public 
Sector Undertakings. Hence9 tbe suggestion 
could not be ~cc=pted6 

Review of Working of India" Institutes 
of TecilBology and Opmiog of new liT. 

3569. SHRI PRATAP BHANU 
SHAMA: Will tbe Minis"" of EDUCATION 
be pleased to stale: 

(a) wbether Government propose to 
review the working of the Indian Institutes 
or Tecbnology in tbe near future; 

(b) if so, detail. tbereof; and 

(e) wbetber Goveroment ba"e any plan 
to open new Indian Institutes of TecbnorOiY 
during the Seventh Plan period? 

THE MINISTER OF EDUCATION 
(SHRI K.C. PANT): (a) and (b) In 
accordance with the provisions under Ibe 
Institute. of Tecbnology Act, 1961, the 
Pr~sjdent of Jadia. in his capacity al Visitor 
.,f tbe Ind;an Institutes of Tecbnology bas 
appointed a Review Commitree_ The terms 
of reference of tbe Committee arc repro-
duced in the attached statement. 

(c) No, Sir. 

Stat('ment 

(a) and (b) Terms of re/era;ce of tllp 
Rel'iewin.e- Committee for tile III dian 

Institutes of Technology 

(a) to review tbe present progress of 
tbe Institute. of Tecbnology in fulfilment of 
Its broad objectives as a centre or advanced 
~tudies aDd researcoh in science engineering 
and lechnology. 

(b) to examine bow far the Institutes 
have interacted with other technical insti· 
lutes with particular reference to courses 
or study ... programmes of research and faculty 
development. 

(e) to asSe •• tbe overall impact of tbe 
Institule. on tbe traininl of bigh grade 

engineers (or the technological development 
of the country. 

(d) to recommend the Hnes along whicb 
the five lostilutes sbould be fUitber develoP'" 
ed for advanced studiel and researcb 
taking ioto account the developments tbat 
have taken place or proj~cted at tbe other 
Institutes of T{"cbnology and the Indian 
lnstitute of Scien..:e, and 

(c) to report on any olber aspects tbal 
are relevent to overall functioning or the 
lnstitute". 

Implementation of Liberalised Pcn5ion 
Rules of 1979 to Pensioners of all Ports 

3570. SHRI S M. BHATTAM: Will 
the Mini.ter of SHIPPING AND TRANS-
PORT be pleased to state: 

(a) wbetber it is a fact that tbe Supreme 
Court delivered a judgement in favour 'Of 
implementation of hberalised PeD5ioD Rules 
of 1979 to tbe pensioners of all POlts; 

(b) If so, whetber any administrative 
Instructions were issued to tbe various Port 
Trust Authorities to implement the same; 
and 

(C) if nct, the reaSODS therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z. R. ANSARli: (a) 10 (c) 
It has been beld by tbe Supreme Comt of 
1 ndia in ils judgement dated 17 December .. 
1982 in Writ Petitions No. 5939-41 of 
1980 that all Central Government Pensioners 
governed by CCS (Pension) Rule. 1971 are 
entitled to pension witb effect (corn 
1-4-l979 as computed under IibcraUsed 
pension formula irrespect1ve of :hc date of 
their retirt'ment. 

The Port Trusts are s!atutory bodies and 
tbe Supreme (__ourl judgement of 17th 
December 1":182 JS not automatically appH~ 

cable to their pensioners Tt~e matter bas 
been cODsidered by fhe Government and it 
bas been decided to extend the principle 
enunciated in the judgement to tbose 
pensioners or Port Trusts wbose pcosioa. 
i. reckoned on the basis of derinition or 
pay as applicable to Central Governmcot 




